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CENflW. ALMINl>iThATlyE 1RlBVNAL 
ALLAHABAD BEN:H 

AlJ A HAB.A D 

Review 8p2lication No· ~· 2i 1998 
In 

--
B't Cl!Q JLAilON 

Original Application No, 574 Qi 1996 

Allahabad this the_ !7ft day of ~1998 

Hon'ble Mr. ~.K. Agrawal. Member ( J ) 

Zamir Uddin Ahmad ~1 o Late Alim Uudin, h/ o 46-C Karbal a, 

P.O,-Leader Press, Allahabad. 

Applicant 

By Advocate ~ri Anand Kuma~ 

V~rsus 

Union of India through General Manag.::r, N:>rthern RailNay; 
Baroda House, New Delhi and Others, 

Respondents 

Q. R Jl ~ fi. {BY ClRCULATlON) 

By Hon'ple Mr· $,K, Agrawal. Member ( J ) 

By this review ppplication, the applicant has 

made a prayer to review the order of this Tribunal dated 

03/6/98 passed in O.A.t-0. 574 of !996, The case of the 

applicant is that this Tribunal has erred in law J'k)t 

directing the responoents to pay ~.3000/- amount of his 

gratuity, with interest, 

2. I perused the averments maoe in this review 

application and also perused the judgment of this Tribunal 

dated 03/6/98. 

3. ,:jection 22(3} of the AJministrative Tribunals 

Act , 1985 confers on an Administrative Tribunal discharging 
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its functions under the Act, the same power~ as are 

vestea in a ciyil court unJer the Code of Civil P~ocedure 

~hile trying a suit in respect, inter-alia, of reviewing 

its uecisions. ~ection 22(3)(f) is as follows; 

4. 

•.;)ection 22l3){f): 

A Ir~bunal shall have, for the purpose of 
dischargin~ its functions under this Act, the same 
powers as are vestea in a civil court under the Coae 
of Civil Procedure, 1908 (5 of 1~). while tryin;] a 
suit, in respect of the following matter, namely 

• 
{f) reviewing its decisions ; 

A Civil Court's power to review its own u. ~ 

decisions unJer the Code of Civil Procedure is contained 

in Orctar 47 Rule 1, Order 47 hule l provides as follaws; 

•Order 47 Hule 1: 

5 . 

Application for review of judgment:-

(1) Arrt person considering himself aggriev e(1 :-

(a) by a decree or order from whJ. c h an appeal 
is allow~d, but from which no appeal has been 
preferred, 
\b) by a decree or oruer from which no appeal 
~s allowed, or 
(c) by a decision on reference from a eourt of 

~all Causes. 

and who, from the discovery of new anu important matter · 
or evidence which, after the exercise of due diligence, 
was not within his knowledge or could not be produced 
by him at the time when the decree was passed or order 
made, or on account of some mistake or error apparent 
01 1 the face · o~ the record, or for any other suffic~ent 
reason, desires to obtain a rev~ew of the decree passed 
or order made again~t him, muy apply for a review of 
judgment to the court which pas~ea the decree or made 
the order •• 

On the basis of the above prep~ ~i tion of law, 

i t ~ s clear that power of the review available to the 

Auministrative Iribundl is similar to pow&r y~V Ln to 
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civil court under Order 47 ~ule 1 of Civil Procedure 

Code, therefore, any person who consider himself agg­

rieve~ by a decree or oruer from whlch an appeal is 

allowed but from which no appeal has been preserred, 

can apply for review under Order 47 Bule l{l)(a) on 

~he grounu that there is an error apparent on the face 

of the record or from the discovery of new an~ important 

matter or evidence which after the exercise of due dili­

g cnc·e , was not within his knowledge or could not be pro­

duced by him at the time when the decree or oruer was 

passed but it has now come to his knowledge . 

6. In the instant case, there appears to be no 

error apparent on t he face of the record or there is no 

other sufficient reason on the basis of the oro~}j udgment 

delivered by this Tribunal, can be reviewed as submittea 

by the applicant. Therefore, there is no reasonable basis 

to review this impUJned judgment al'kl this review application 

has no force at all • 

7, mn the basis of the above, the review appli-

cation is dismissed. 

Memb;i- ( J ) 1.-,J tf,~ 

/M.M./ 
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